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Dates of inspection: - 25.02.2026 
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1. One representative of the collector, Balaghat (M.P.)  

2. One representative of the State Pollution Control Board (M.P.) 
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JOINT COMMITTEE INSPECTION REPORT  

1. The Hon'ble National Green Tribunal, Central Bench, Bhopal issued following 

directives on dated 07.01.2026 in the matter of O.A. No. 193/2025 (CZ), 

Sanjeev Kesharwani vs. State of Madhya Pradesh & Others: - 

“1. The grievances of the Applicant are continuous, grave and unabated air 

pollution, public nuisance and environmental degradation caused by 

Respondent No. 2, M/s Shahaji Foods (Rice Mill), who is illegally operating a 

Rice/Paddy Mill and Dal Mill at Plot No. 175, Industrial Area, Richhai, 

Jabalpur, Madhya Pradesh and continuously violating the provisions of the Air 

(Prevention & Control of Pollution) Act, 1981, sector-specific conditions 

applicable to rice mills, and the express terms of the Consent/NOC granted by 

the Madhya Pradesh Pollution Control Board. The Respondent has failed to 

install mandatory air pollution control systems such as pneumatic pipelines, 

cyclones and bag filters, resulting in uncontrolled emission of rice husk, straw 

dust and particulate matter into the ambient air. 

 

2. It is also stated that fugitive emissions generated by the Respondent spread 

extensively into the Applicant's industrial premises, leading to serious health 

hazards including respiratory ailments, eye and skin diseases among workers 

and the Applicant himself. Thick layers of straw and dust accumulate on the 

Applicant's factory roof and floors, causing structural damage, water leakage, 

unsafe working conditions and repeated injuries. During the rainy season, the 

deposited straw becomes slippery and rotten, emitting foul odour and causing 

further health risks. 

 

3. It is further argued that Respondent No.2 is also illegally dumping large 

quantities of agricultural and industrial waste on public roads and open spaces 

and frequently resorts to open burning of such waste, causing dense smoke, 

toxic emissions and severe air pollution. Stray animals consume the dumped 

waste, affecting their health and creating traffic hazards. The Respondent No. 2 

machinery generates excessive noise beyond permissible limits, and heavy 

vehicular movement during the paddy season results in traffic obstruction, dust 

generation and safety risks. 

 

8.We also deem it just and proper to call a report on the matter in issue, in 

present     application, from a Joint Committee consisting of : - 

 

      (i) One Representative from the Collector, Jabalpur, (M.P.), and 

 

     (ii) One Representative from the Member Secretary, Madhya Pradesh Pollution        

          Control Board, (M.P.) 
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         9.The Committee is directed to visit the site and submit the factual and action   

            taken report within four weeks. The State PCB will be the Nodal Agency for   

           coordination and logistic support.”  

 

       The copy of the order dated 07.01.2026 is enclosed as Annexure-1.  

2. In compliance with the above directions given by the Hon’ble NGT (CZ) in the 

matter of O.A. 193/2025 dated 07.01.2026, the committee comprising the 

following nominated members was constituted. 

 

 

 

 

 

 

 

 

 

The copy of nomination letters is enclosed as ANNEXURE-2. 

 

3. The MPPCB and SDM (Tehsil-Ranjhi) District Jabalpur, being the Nodal Agencies 

in this matter, coordinated with all the concerned stakeholders including petitioners 

and scheduled the site visit on dated 25.02.2026. On the day of the site visit, all 

committee members and other stakeholders were present, including the petitioner. 

Details of officials and other stakeholders present during the site visit on 

25.02.2026 are as follows: - 

1. Smt. Monika Waghmare, Sub-Divisional Magistrate, District Jabalpur; 

2. Shri K.P. Soni, Regional Officer, RO Jabalpur, M.P.P.C.B. Jabalpur; 

3. Smt. Mousmi Kewat, Tehsildar, Tehsil-Ranjhi, District Jabalpur; 

4. Shri Ayeed Parvez, Engineer, RO Jabalpur, M.P.P.C.B. Jabalpur; 

5. Shri Naveen Thakur, Halka Patwari, Tehsil Ranjhi, District Jabalpur; 

6. Shri Sanjeev Kesharwani, Proprietor, M/s Rajeev Pipes (Plot no.176) 

(Applicant); 

7. Shri Jitendra Jaggi, Proprietor, M/s Shahji Foods, (Plot No.175) Jabalpur 

(Respondent No. 2); 

 

S. No. Name of Department Name of Committee Member 

1. Representative, Collector, 

Jabalpur (M.P.) 

Smt. Monika Waghmare 

Sub-Divisional Magistrate 

(Revenue), District Jabalpur 

2. Representative, MP PCB  Shri K.P. Soni 

Regional Officer,  

MPPCB, Jabalpur RO 
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The Panchnama prepared during the site inspection dated 25.02.2026 is enclosed as 

ANNEXURE-3. 

 

As the primary concern in this case pertained to unabated air pollution, public 

nuisance and environmental degradation caused by Respondent No. 2, M/s Shahaji 

Foods (Rice Mill) as stated by the applicant who operates industry adjacent to the 

premises of M/s Shahji Foods situated at Survey No. Tehsil District.  The present 

report contains factual information and observations made during the inspection by the 

joint committee on 25.02.2026. The report addresses the concerns raised by the 

petitioner and includes discussions held with the relevant stakeholders. 

 

(A) Basic details of the Unit (Shahaji Foods): - Basic information about M/s 

Shahaji Foods, an Arwa Rice mill in the petitions are tabulated below: - 

Basic details of Respondent No.2 (Shri Jitendra Kumar Jaggi) 

Harsh Rice Industry 

S. No. Particulars Details 

1.  Industry Details  Name- M/s Shahaji Foods 

Proprietor- Jitendra Kumar Jaggi 

Validity: CTO (Consent to Operate)   

                with outward no. 24610 and valid up to 

31/01/2026, currently application in process for 

renewal. The copy of the application for renewal of 

the CTO is enclosed as Annexure-4.  

Location: -Plot no.175, Richhai Industrial Area  

Tehsil Richhai & Ddistrict Jabalpur. 

2.  Environmental 

Clearance  

It Comes under Small scale industry in Green 

Category as per MP PCB Categorization office 

order dated 10.06.2025.  

Hence EC is not required 

3.  Consent from MPPCB Consent to Establishment: - Granted on 31/03/2012 

Industry has been established as per the sitting 

criteria of the industries.  

Consent to Operate:- Yes Granted on 26.01.2026) 

At present the application for renewal of CTO is in 

process for renewal. The copy of the CTO is 

renewal of the CTO is enclosed as Annexure-4. 
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(B) Specific issues raised in the petition and factual observation: - Specific 

issues raised in the petition and factual observations recorded during the inspection are 

tabulated below: -   

S.N

o. 

Specific issues raised in the 

petition 

Factual Observations 

Respondent No. 2 (Shri Jitendra Kumar Jaggi) 

1. That, it is further submitted by the 

applicant that the no objection 

certificate (NOC) granted to the 

respondent No.3 by the Madhya 

Pradesh Pollution Control Board 

contained a specific condition 

stating that the NOC would not be 

treated as a certificate of site 

suitability and that if any 

complaint was received and found 

to be true, the industry would be 

closed and relocated to a suitable 

location. Despite confirmation of 

violation no closure or relocation 

action has been taken by the 

board. 

  

 

 

 

 

In response to the allegation made by the 

Applicant that the No Objection 

Certificate (NOC) issued by the Madhya 

Pradesh Pollution Control Board 

contained a condition regarding site 

suitability and that no action was taken 

despite alleged violations, it is 

respectfully submitted that the said 

allegation is factually incorrect and 

based on a misunderstanding of the 

regulatory framework. It is clarified that 

the Madhya Pradesh Pollution Control 

Board does not issue any NOC for 

establishment or operation of industries. 

Instead, the Board grants statutory 

Consent to Establish (CTE) and Consent 

to Operate (CTO) under the provisions 

of the Air (Prevention and Control of 

Pollution) Act, 1981 and the Water 

(Prevention and Control of Pollution) 

Act, 1974. In the present case, M/s 

Shahji Foods, located at Plot No. 175, 

Industrial Area Richhai, Jabalpur, was 

granted Consent to Establish (CTE) in 

the year 2012, and thereafter the unit has 

been obtaining periodic renewals of 

Consent to Operate (CTO) from time to 

time as per the applicable provisions and 

procedures of the Board. It is further 

submitted that Arwa Rice Mill and Dal 

Mill units fall under the Green Category 

and Small-Scale Industry (SSI) 

classification, which are considered 
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comparatively less polluting in nature. 

The conditions mentioned in the consent 

orders are standard conditions 

incorporated in the common consent 

format issued by the Board for industries 

falling under this sector. These Specific 

clauses are generally included to address 

situations where industries may have 

been established without prior 

intimation to the Board or where 

potential land-related disputes or 

complaints regarding site suitability may 

arise. However, in the present case of 

Respondent No. 2, the industry is 

located within a designated industrial 

area, namely Industrial Area Richhai, 

Jabalpur, and has been operating with 

valid consents granted and renewed by 

the Board from time to time. During the 

course of inspections and regulatory 

review, no issue regarding site 

suitability which would warrant closure 

or relocation of the unit. Copy of CTE & 

CTO of respondent no.2 industry is 

enclosed as Annexure-4. It is further 

submitted that during the establishment 

of the industry in the year 2012 no 

objection was submitted.  

2. That, it is pertinent to mention 

herein that when nothing was 

being done the behest of the 

respondent no.2 the application 

being frustrated preferred an 

application/representation to the 

MPPCB respondent no.3 for 

violation for the consent order 

given to the respondent no.2  

In response to the allegation made by the 

applicant that no action was taken by the 

Board despite submission of 

representation regarding violation of 

consent conditions by Respondent No. 2, 

it is respectfully submitted that the said 

allegation is incorrect and misleading. 

Upon receipt of the complaint from the 

applicant, the Madhya Pradesh Pollution 

Control Board (MPPCB) took prompt 

action and deputed Mr. Brijendra Singh 

Geherwar, Scientist, to conduct an 
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inspection of the M/s Shahji Foods, 

located at Plot No. 175, Industrial Area 

Richhai, Jabalpur. Based on the 

inspection report submitted by the 

inspecting officer, the Board issued a 

notice bearing No. 2119 dated 

05.02.2025 to Respondent No. 2. During 

inspection, it was observed that the 

industry had already installed the 

required Air Pollution Control (APC) 

Facilities. However, it was also found 

that three openings (holes) were present 

on the side adjoining the applicant’s plot 

No. 176, through which rice husk 

(Bhusi) had inadvertently entered the 

applicant’s premises. Accordingly, 

directions were issued to Respondent 

No. 2 through the said notice to 

immediately close the openings and 

remove the rice husk from the 

applicant’s premises. In compliance with 

the directions of the Board, Respondent 

No. 2 closed the said openings and 

acknowledged the lapse, admitting that 

rice husk had entered the applicant’s 

premises. However, as stated by 

Respondent No. 2 in their written 

submission (enclosed by the applicant in 

the petition at Page No. 86), the 

applicant did not permit them to enter 

the premises for removal of the rice husk 

that had fallen there. Therefore, it is 

submitted that appropriate action was 

taken by the Board promptly upon 

receipt of the complaint, and necessary 

directions were issued to the industry to 

rectify the issue. Copy of the notice 

dated issue by MPPCB to respondent 

no.2 is enclosed as Annexure-6. 
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3. That, thereafter the applicant 

again preferred an application/ 

representation to the respondent 

no.8 for cancellation of the lease 

deed of the respondent no.2 for 

violation for the consent order and 

lease deed given to the respondent 

no.2 

In this regard, it is submitted that 

Respondent No. 2 industry is located 

within the Richhai Industrial Area. The 

said industrial area is developed and 

maintained by the District Trade & 

Industries Centre (DTIC), Jabalpur, 

which is Respondent No. 8. Therefore, 

comments in this matter may 

appropriately be obtained from the 

DTIC, being the concerned authority 

with respect to allotment and 

cancellation of lease deeds within the 

industrial area. 

4. That, the applicant again on 

17.01.2025 preferred a complaint 

to respondent no.6 stating the 

violations being done by the 

respondent no.2 and the waste 

material being dumped which was 

being burned by respondent no.2 

on the road of the area near the 

industry of the applicant. 

In this regard, it is submitted that during 

the course of inspection carried out by 

the Joint Committee, no waste material 

was observed to be dumped on the road 

nor was any instance of burning of such 

waste found at or near the site of 

Respondent No. 2 industry. It is further 

submitted that earlier, an inspection was 

also conducted by the officers of the 

Madhya Pradesh Pollution Control 

Board (MPPCB) on the basis of a 

written complaint submitted by the 

applicant against Respondent No. 2. 

During that inspection as well, no waste 

material or rice husk (Bhusi) was found 

dumped on the road in the vicinity of the 

industry. Further, as the complaint has 

also been submitted before the 

Commissioner, Jabalpur Municipal 

Corporation (JMC)which is respondent 

no.6, comments from the said authority 

may also be obtained in this matter. 
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5. That, the applicant on 07.01.2025 

preferred a 

complaint/representation to the 

respondent no.5 & 8 stating that 

the respondent no.2 is creating 

problems to the person who are 

having their industries in that 

particular area and in creating 

public nuisance by parking his 

heavy loading vehicles i.e. trucks 

that too 15 trucks at a time on 

both sides of the road as there was 

no parking facility within the 

premises of the respondent no.2.  

 

In this regard, it is submitted that during 

the inspection carried out by the Joint 

Committee, the industry of Respondent 

No. 2 (M/s Shahji Foods) was found 

non-operational. As informed by the 

representative of the unit, the industry 

has remained closed since July 2025. 

During the inspection, no trucks or 

heavy vehicles were observed either 

inside the premises or parked on the 

road outside the industry. Upon inquiry 

by the Committee regarding the non-

operation of the unit, Respondent No. 2 

informed that the District 

Administration, Jabalpur had registered 

an FIR against a total of 28 rice millers 

of Jabalpur district, in which 

Respondent No. 2 is also included (Sr. 

No. 14 in FIR List). Copy of FIR against 

respondent no.2 is enclosed as 

Annexure- 6. The respondent further 

submitted that after initiation of legal 

action against several millers, milling 

operations were stopped. The unit 

mainly undertakes milling work related 

to government rice procurement. In 

support of the statement, Respondent 

No. 2 produced a copy of the FIR and 

details of the court case before the 

Committee. Copy of the details of Court 

case is enclosed as Annexure-7. With 
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respect to the photographs submitted by 

the applicant showing trucks loaded and 

parked outside the industry, Respondent 

No. 2 submitted that the unit is an Arwa 

rice mill which generally operates for 

about 3–4 months in a year during the 

Kharif season. During the peak milling 

period, the inflow of paddy for milling 

under government procurement schemes 

is comparatively high. At times, 

temporary parking of transport vehicles 

may occur due to operational delays 

such as machine breakdown or delay in 

loading and unloading activities. 

However, it was informed that the rice 

mill has remained completely closed for 

the last 5–6 months, and milling 

operations during the present season 

have also not taken place due to the 

ongoing court case, as stated above. 

Copy of electricity bills presented during 

inspection by respondent no.2 is 

enclosed as Annexure-8.  

6. That, since the year 2011, 

Respondents no.2 has been 

continuously causing air pollution, 

noise pollution and solid waste 

nuisance by openly dispersing rice 

husk (Bhusi), fugitive dust and by 

dumping and burring industrial 

waste on public roads. 

At the time of inspection, all machinery 

installed in the unit was thoroughly 

examined and found to be switched off, 

and therefore monitoring of emissions or 

operational pollution parameters could 

not be undertaken. During the 

inspection, approximately 100 sacks of 

rice were found stored inside the 
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premises. The industry representative 

clarified that these were low-grade 

broken rice left over when the machines 

were shut down, which had not been 

procured by the Government and are 

generally sold in the local market. It is 

further submitted that Respondent No. 2 

has constructed a covered shed for 

storage of rice husk (Bhusi) and has also 

installed boundary walls of 

approximately 20–25 feet height around 

the premises to prevent dispersion of 

husk and dust outside the industry area. 

Respondent No. 2 also produced GST 

invoices for the materials used in 

construction of the boundary wall, 

indicating that the boundary wall was 

constructed in the year 2022. Copies of 

the said invoices are enclosed as    

Annexure-9. During inspection, some 

quantity of husk was observed scattered 

outside the covered husk storage shed, 

which appeared to be old in nature. The 

industry representative explained that 

during loading and unloading of trucks, 

small quantities of husk may 

occasionally fall outside the shed area. It 

was also stated that rice husk is a 

saleable by-product of the milling 

process, which is stored and sold in the 

market to meet operational expenses 
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during the off-season. Relevant 

purchase/sale bills of the stored husk 

were also produced during inspection 

and are annexed herewith as Annexure–

10.  

7 That, due to open dispersion of 

husk and dust, heavy quantities of 

dust accumulate inside the 

Applicant’s factory, including on 

roofing sheets and machinery, 

causing corrosion, leakage during 

rains and damage to the structure 

and equipment.  

During the inspection, the Committee 

also visited the Applicant’s plot situated 

adjacent to the premises of Respondent 

No. 2, bearing Plot No. 176. It was 

observed that a heap of rice husk (Bhusi) 

was present near the boundary wall of 

Respondent No. 2’s industry, which 

indicates that in the past some quantity 

of husk might have entered the 

Applicant’s plot. However, the husk 

appeared to be old in nature. The photos 

of heap of husk found in Applicant’s 

premises is enclosed as Annexure-11. 

Respondent No. 2, who was present 

during the inspection, submitted that 

earlier the boundary wall on that side of 

the industry had accidentally collapsed, 

due to which the husk was scattered into 

the Applicant’s premises. He further 

stated that after becoming aware of the 

incident, he immediately constructed a 

boundary wall made of MS sheet (tin 

sheet) with an approximate height of 

about 25 feet specifically along the said 

boundary to prevent recurrence of such 

incidents. As per the statement of 
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Respondent No. 2, the said incident 

occurred in the year 2021. During 

inspection, husk deposits were also 

noticed on the tin shed of the Applicant’s 

premises; however, the layer appeared to 

be old and brownish in colour, likely due 

to exposure to rain and other 

atmospheric conditions over time. 

Respondent No. 2 submitted that the 

incident occurred several years ago and 

admitted that husk might have 

inadvertently entered the Applicant’s 

premises at that time. He further stated 

that after the installation of the new 

boundary wall, he requested the 

Applicant to allow him to remove and 

clean the husk from the premises, but 

the Applicant did not permit the same. 

The said submission of Respondent No. 

2 is also mentioned in the letter provided 

in response to the communication issued 

by the Jabalpur Municipal Corporation 

(Respondent No. 6), which is available 

at Page No. 86 of the petition. 

8 That, respondent No.2 dumps 

industrial waste and rice husk on 

both sides of the road and often 

sets the same on fire, resulting in 

smoke, foul odour and serios 

environmental pollution affecting 

nearby industries, residents, 

During the inspection, the Committee 

did not observe any industrial waste or 

rice husk on the road or in the 

surrounding area of the industry of 

Respondent No. 2. No fire was found in 

or near the premises of Respondent No. 

2 during the time of inspection. 
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animal and the general public. 

That, Animal consume the 

dumped waste and frequently 

gather on the road, leading to 

traffic obstruction and serious 

accident hazards. 

However, husk (Bhusi) was observed 

outside the covered storage area 

designated for husk within the premises 

of Respondent No. 2. Additionally, a 

small quantity of husk (Bhusi) was 

found within the premises of the 

applicant, which is adjacent to the unit 

of Respondent No. 2, as explained in the 

points mentioned above. 

9 That, during the rainy season, 

accumulated husk decomposes, 

emits foul smell and creates 

unhygienic conditions. The 

Applicant is compelled to remove 

the husk from his premises at his 

own cost.  

During the inspection, the Committee 

did not observe any foul smell in or 

around the premises of Respondent No. 

2. At present, the prevailing weather 

conditions correspond to the summer 

season. The Applicant has indicated that 

the issue of foul smell generally occurs 

during the rainy season. Such odour may 

arise due to the biodegradation of Agro-

biomass, as rice husk is a form of 

biodegradable Agro-residue. During the 

rainy season, husk heaps or piles may 

become wet and partially anaerobic, 

which can promote microbial 

decomposition and may lead to the 

generation of odorous gases. However, 

at the time of inspection, no such 

conditions were present, and therefore 

no foul smell was observed by the 

Committee. 

10 That, due to continuous exposure to 

dust and pollution, the, Applicant 

The Committee, within its designated 

role, refrains from making any 
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has suffered from eye-related 

ailments and has taken medical 

treatment from hospitals at Jabalpur 

and Chennai. 

comments or judgments regarding the 

conduct or personal problem of 

Applicant or anyone in this case, as the 

objective of the inspection were strictly 

limited to documenting factual 

observations related to the property in 

question. During the inspection, the 

applicant did not produce any 

documents related to the health issues 

claimed in the complaint; therefore, the 

Committee is unable to offer any 

comments on this matter.  

 

11 That, Excessive noise generated by 

the machinery of Respondent No.2 

exceeds prescribed limit, causing 

noise pollution in violation of law.  

It is respectfully submitted that at the 

time of inspection, the unit of 

Respondent No. 2, M/s Shahji Foods, 

was not operational; therefore, noise 

monitoring could not be carried out 

during the inspection. Further, the 

Committee observed that all machinery, 

including the sortex plant, has been 

installed within a closed concrete 

structure along with a covered shed 

provided with exhaust fans. 

 

B. Status of Compliance of Environmental Conditions: - The status of compliance 

of various environmental conditions as observed during site inspection dated 

25/02/2026 is as follows: - 

Respondent No. 02 (M/s Shahji Foods): - Following are the compliances made 

by respondent no. 2 Director of Shahji Foods, Shri Jitendra Kumar Jaggi: - 
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(i) The Rice mill is located at Plot No. 175, Richhai Industrial Area, Jabalpur. 
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(ii) The Project Proponent (PP) has installed covered shed as per guidelines of 

Arwa rice mill of small scale in green category. 
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(iii) The Project Proponent (PP) has constructed a boundary wall along the entire 

periphery of the premises, including the side adjoining the applicant’s property. 
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C.  Action Taken by the MP PCB: - 

(i) In compliance with the sitting criteria guidelines the MP PCB has granted 

Consent to Establish (CTE) with following CTO (Consent to Operation).  

However, it is submitted that the industry is situated as per the sitting criteria of 

the industries. The Copy of the CTE & CTO granted to the project proponent is 

filed herewith as Annexure-4. 

 

(ii) Upon receipt of a written complaint from the applicant, Shri Sanjeev 

Kesharwani, an inspection was carried out and, based on the findings thereof, 

the Board issued a notice to Respondent No. 2, M/s Shahji Foods, vide Notice 

No. 2119 dated 05.02. 2025.Notice is enclosed as Annexure-5. 

 

 

(C) Recommendation: - Based on the observations made during the site inspection, 

the following are recommendations: - 

(i) Peripheral plantation was seen but the same needs to be further strengthened 

along the barrier zone for better dust mitigation.  

(ii) With the consent of the applicant the heap of husk (Bhusi) observed within the 

applicant’s premises, as well as the husk accumulated on the tin shed, be 

removed/cleaned at the cost of Respondent No. 2 and by Respondent No. 2.  

The respondent shall also ensure that such occurrence does not take place in the 

future. 

(iii) It is recommended that the loading and unloading area be properly paved with 

cement concrete (pucca flooring) to minimize and control fugitive dust 

emissions and to ensure better environmental management at the site. 

(iv) It is recommended that thick plantation shall be carried out by the project 

proponent in the upcoming monsoon season, with special emphasis along the 

Boundary wall towards applicant premises. 

 

 

 

21122



123



 

  1 
 
 
O.A. No.193/2025(CZ)                                                               Sanjeev Kesharwani Vs. State of M.P. & Ors.  
    

 

 

Item No.05 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 
(Through Video Conferencing) 

 
Original Application No.193/2025(CZ) 

 
 

Sanjeev Kesharwani                                                               Applicant(s) 

 
Vs. 

 
State of Madhya Pradesh & Ors.                                             Respondent(s) 

 
Date of Hearing: 07.01.2026 
 

 
 

CORAM:  HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
      HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER 

 
For Applicant (s): Mr. Falgun Yadav, Adv. 

 
 

ORDER 

 
1. The grievances of the Applicant are continuous, grave and unabated air 

pollution, public nuisance and environmental degradation caused by 

Respondent No. 2, M/s Shahaji Foods (Rice Mill), who is illegally 

operating a Rice/Paddy Mill and Dal Mill at Plot No. 175, Industrial 

Area, Richhai, Jabalpur, Madhya Pradesh and continuously violating 

the provisions of the Air (Prevention & Control of Pollution) Act, 1981, 

sector-specific conditions applicable to rice mills, and the express 

terms of the Consent/NOC granted by the Madhya Pradesh Pollution 

Control Board. The Respondent has failed to install mandatory air 

pollution control systems such as pneumatic pipelines, cyclones and 

bag filters, resulting in uncontrolled emission of rice husk, straw dust 

and particulate matter into the ambient air. 

2. It is also stated that fugitive emissions generated by the Respondent 

spread extensively into the Applicant's industrial premises, leading to 

serious health hazards including respiratory ailments, eye and skin 

diseases among workers and the Applicant himself. Thick layers of 
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straw and dust accumulate on the Applicant's factory roof and floors, 

causing structural damage, water leakage, unsafe working conditions 

and repeated injuries. During the rainy season, the deposited straw 

becomes slippery and rotten, emitting foul odour and causing further 

health risks. 

3. It is further argued that the Respondent No.2 is also illegally dumping 

large quantities of agricultural and industrial waste on public roads 

and open spaces and frequently resorts to open burning of such waste, 

causing dense smoke, toxic emissions and severe air pollution. Stray 

animals consume the dumped waste, affecting their health and creating 

traffic hazards. The Respondent No. 2 machinery generates excessive 

noise beyond permissible limits, and heavy vehicular movement during 

the paddy season results in traffic obstruction, dust generation and 

safety risks. 

4. A substantial issue of environmental has been raised.  

5. Issue notice to the Respondents, returnable within four weeks. 

6. The Applicant is directed to take necessary steps for service to the 

Respondent by both ways and also on available email.  

7. The Respondents are directed to submit the reply within four weeks 

through E-filing portal, preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF.  

8. We also deem it just and proper to call a report on the matter in issue, 

in present application, from a Joint Committee consisting of: 

 

(i) One Representative from the Collector, Jabalpur, (M.P.), and   

(ii) One Representative from the Member Secretary, Madhya Pradesh 

Pollution Control Board, (M.P.) 

24125
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9. The Committee is directed to visit the site and submit the factual and 

action taken report within four weeks. The State PCB will be the Nodal 

Agency for coordination and logistic support. 

10. Applicant is further directed to supply the required documents and 

copy of the application to the Committee and the Respondents within a 

week and after compliance of service, the Applicant has to submit an 

affidavit that notices and copy of the application have been served upon 

the Committee and Respondents. 

11. The report in the matter be filed by the Committee by email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

List it on 20th March, 2026. 

 

 

Sheo Kumar Singh, JM 

 

  Sudhir Kumar Chaturvedi, EM 

07th January, 2026, 
Original Application No.193/2025(CZ) 

AK 
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(E-File no. 3/0026/2026) 
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Digitally signed by 
Raghvendra Singh 
Date: 11-02-2026 
18:01:23 
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GhHIc5 OD-32 /faf/NGT(CZ)/uftat/2026 

yfaey ufTI5,3HdT staa,aiura 462016 
Fax No :491-755-2463 74 2 E-mail:it mppcbrediffmail.com 

() 
(ii) 

193/2025(CZ), 31cOH yRd 3H1ZRT feic5 07-01-2026 hT HyYT 3dctcha Ft, HTGT 

Snvionmrht 

ature,fcaih 16/01/2026 

"The grievances of the Applicant are continuous, grave and unabated air pollution, public 

nuisance and environmental degradation caused by Respondent No. 2, M/s Shahaji Foods (Rice 

Mill), who is illegally operating a Rice/Paddy Mill and Dal Mill at Plot No. 175, Industrial Area, 

Richhai, Jabalpur, Madhya Pradesh and continuously violating the provisions of the Air 

(Prevention & Control of Pollution) Act, 1981, sector-specific conditions applicable to rice mills, 

and the express terms of the Consent/NOC granted by the Madhya Pradesh 
Pollution Control 

Board. The Respondent has failed to install mandatory air pollution control systems such as 

pneumatic pipelines, cyclones and bag filters, resulting in uncontrolled emission of rice husk, 

straw dust and particulate matter into the ambient air. 

(44) 482002 

We also deem it just and proper to call a report on the matter in issue, in present application, 

from a Joint Committee consisting of: 

One Representative from the Collector, Jabalpur, (M.P.), and 

212/2% 

List it on 20th March, 2026 

One Representative from the Member Secretary, Madhya Pradesh Pollution Control 
Board. (M.P.) 

The Committee is directed to visit the site and submit the factual and action taken report within 
four weeks. The State PCB will be the nodal agency for coordination and logistic support. 
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M.P. Pollution Control Board - Jabalpur 
 

             

           

 

   

                         

   

Scheme No. 5, Plot No. 455/456, 455/456, Vijay Nagar,Jabalpur 

Jabalpur Tele : 0761- 4042780,2647878 
 

    

                              

           

Consent Order 
 

                

                              

                                          

                                          

   

GREEN-SMALL 
 

                         
        

CCA-Renewal 
 

                 

          

PCB ID: 23591 
 

           

                                          

   

To,  
 

                                 

    

The Occupier, 
 

          

                    

                                          

          

M/s. Shahji Foods, 
 

          

                                          

          

Plot No. 175, Industrial Area, Richhai, 

Teh.- Jabalpur 

Dist : Jabalpur,    SIDC : I/A Richhai, 
 

          

                                          

   

Subject:  
 

 

Grant of Consent to Operate   under section 21 of the Air (Prevention & Control of Pollution) Act,1981 
 

  

                                          

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 856908 Dt. 24/11/2024 and last communication received on 
Dt.22/11/2024 
 

  

                                          

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 

The M. P. Pollution Control Board has agreed to grant consent up to 31/01/2026, subject to the fulfillment of the terms & conditions, 

enclosed with this letter and- 
 

  

                                          

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

    

                                          

    

a. Location:  
 

 

Plot No. 175, Industrial Area, Richhai Teh. & Distt.- Jabalpur,  
 

      

                    
                                          

    

b. The capital investment in lakhs: 
 

                       

     

Rs. 185 
 

                  

                                      

                                          

    

c. Product & Production Capacity: 
 

                     

                                          

       

Product  Qty / year 
Dall (Pulces), Rice, Grain Grading 15000.000 M.T 

 

 

 

            

                                          

      

Note:-  For any change in above industry shall obtain fresh consent from the board.  
 

       

                                          

     

The Validity of the consent is up to 31/01/2026 and has to be renewed before expiry of consent validity. Online application 

through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the 

consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when 

required. 
 

     

                                          

    

Enclosures:- 
 

                          

        

 

* Conditions under Air Act 

* General conditions  
 

              

                                          

Consent No:A-126322Outward No:-24610,02/12/2024

ALOK KUMAR JAIN
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # VU2U9T1H6S

Digitally Signed by :
A.K.JAIN,S.E.
Date: 02/12/2024 12:20:57 PM

Signature Not Verified
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

     

               

  

1. The applicant shall operate and maintain  air pollution control system to achieve the level of pollutants to the following 

standards:- 
 

    

               

    

2. The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of 

the parameters are as follows:                                                                                                              

 a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                               

b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)        

 c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                        

 d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                      

 e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. 

In no case monkey ladder shall be allowed as stack monitoring facility. 
 

 

  

 

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  

 

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 

process within premises 
 

 

  

 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 

etc. 
 

 

  

 

9. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with 

minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental 

conditions and as stated in below.. 
 

 

  

 

10. Industry shall write name of the industry on stack with heat resistant paint. 
 

 

  

 

11. In case of emission found exceeding prescribed standards, the unit may be liable to pay environmental compensation as 

per NGT orders O.A. no 593/2017dated 22.02.2021 and the industry shall be punishable or court case may be filed by the 

Board under provisions of the Air (Prevention & Control of Pollution) Act, 1981. 
 

 

  

 

12. The industry shall obtain PLI policy under provisions of PLI Act, 1991; if applicable. 
 

 

  

 
  

  

               

     

(Minimum number of plants to be planted by the unit:-25 Nos. ) 
 

   

               

      

Sector Specific Air condition:- 
 

      

               

          

 

  

 1.The Rice mill shall Construct a boundary wall at least 12 feet high from ground level towards the village, residential area, and 
school, prior to the commissioning of the rice mill.  
2- The rice mill shall install a pneumatic pipeline/ conduit for the conveyance of rice husk from the milling section to the collection 

room which will be covered entirely and attached with air pollution control measures comprised of cyclones and bag filters to prevent 
the fugitive emission.  
3- The rice mill shall carry out loading and transportation activity of rice husk/Bhusi during closing hours of the school. It shall also, 
ensure the Bhusi/Husk collection room will be the farthest location from the residential area/ School which will be located behind the 
back site of the rice milling area.  
4- Regular cleaning of the premises shall ensure the housekeeping is good to control fugitive emissions due to wind blowing and 
vehicle transportation. 

  

  

5  The industry/project has been setup without prior permission of the Board, hence this consent to establish/consent to operate shall not 
be treated as the certificate of site suitability. The consent to establish/ consent to operate   to this industry/project is granted to bring it 
in the periphery of water/air act with the various conditions to control the pollution caused by the industry/project. If any complaint or 

the violation is received against the industry and found correct, this consent shall stand cancelled automatically & the industry shall be 
closed or shifted to suitable site. 

 

 

 

 

               

   

Additional Air condition:- 
 

      

               

        

 
   

 

   

Consent No:A-126322
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GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 

not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to 

dumping site.  If required. 
 

              

       

Non Hazardous Solid wastes:-  
 

     

              

     

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny bags etc          Re-Use/Sale to M.P. Pollution Control 

Board's authorized party 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 
be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / 

partner / directors / proprietor shall immediately apply for the consent with new requisite information. 
 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  

 

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this 

arrangement shall be made in such fashion that any non functioning of pollution control devices shall immediately stop 

electric supply to the production and shall remain tripped till such time unless the pollution control device/devices are 

made functional. 
 

 

  

 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or 

Authorization under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 

only and does not relate to any other Department/Agencies. License required from other Department/Agencies have to be 

obtained by the unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 

March on or before 30th September every year to the Board. 
 

 

  

 

10.  Industry shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  

 

11.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in 

whole or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized 

discharge.  
 

 

  

 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 

14. The industry/unit shall also monitor the treated wastewater flow and report the same online through monthly 

patrak/statements. 
 

 

  

 

15. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 
 

 

  

 

16. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board 

regularly on quarterly basis 
 

 

  

 

17. The record of electricity consumption for running of pollution control equipment shall be maintained and submitted to 
 

   

  

Consent No:A-126322
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the Board every month. 
 

  

 
 

 

              

      

Additional condition:- 
 

    

              

    

 
  

 

 

       

  

Consent/authorization as required under the   , The Air (Prevention & Control of Pollution) Act,1981is granted to your 

industry subject to fulfillment of all the conditions mentioned above. For renewal purpose you shall have to make an 

application to this Board through XGN at least Six months before the date of expiry of this consent/authorisation. The 
applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for the discharge of effluent 

and gaseous emission. 

 

 

 

 

 

 

 

 

 
 

 

 

 

 

 

 

 

 
 

   

       

   

For and on behalf of 

M.P. Pollution Control Board 
 

 

 

Consent No:A-126322

ALOK KUMAR JAIN
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # VU2U9T1H6S
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Validity upknown 
Signed by OTA RAJ 67-2025 

1 
IN THE HIGH COURT OF MADHYA PRADESH 

AT JABALPUR 

Dated : 24-07-2025 

WP No. 27786 of 2025 

WP-27786-2025 

(JITENDRA JAGGI Vs THE STATE OF MADHYA PRADESH AND OTHERS) 

Shri Anil Khare - Senior Advocate with Shri Udit Maindiretta 

- Advocate& Shri Shri Sanjay Agrawal - Senior Advocate with Shri Yash 
Soni - Advocate for petitioner. 

Shri A.S. Baghel - Government Advocate for respondents/State. 

Issue notice to the respondents on payment of process fee within seven 

working days by RAD mode, failing which, this petition shall stand 
dismissed without further reference to the Court. 

Heard on the question of interim relief. 

Learned counsel for the petitioner has brought to the notice of this 
Court an order dated 21.7.2025 passed in WP No.27899/2025 wherein under 
similar circumstances interim relief has been granted to the petitioner. 

Counsel appearing for the State on instructions has produced before 

this Court a report dated 09.07.2025 which shows that show cause notice was 

issued to the petitioner. 
The petitioner submitted a detailed reply to the show cause notice 

however., there was no consideration to the contents made in the reply for 

show cause notice. Apart from the aforesaid, there is an interim relief 

granted in similar matters viz., W.P. No.28425/2025 and W. P. 

No.27899/2025. 

Under these circumstances, petitioner too is entitled for the similar 
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relief. 

only. 

2 

As an interim measure, it is directed that till the next date of hearing, 

no coercive action in pursuance to the FIR registered against the petitioner 
be taken by the respondents-authorities. 

L.Raj 

WP-27786-2025 

It is made clear that, this order will be confined to the petitioner herein 

No.28425/2025 and W.P. No.27899/2025. 
List the petition for analogous hearing along with W. P. 

Certified copy as per rules. 

(VISHAL MISHRA) 
JUDGE 
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Bill ID. : H9S12832000-202512-1 

Dae Of Issuc 
Bill month: 
SHAHJI FOODS 
PROP.SHRI JITENDRA KU JAGGI 
PLOT.NO.-175,INDUSTRIAL AREA, 
RICHHAI.JABALPUR(M.P)482004 NA 
Mob. No, *******7220 

Email ld jaggigourov68(@gmuil.com 

Feeder Name: Richhai-l 
Meter No. Q0944990 MF 
* AMR Reading 
Max Demand Recorded 
Transformer Loss 
Total Max Demand 
Adjustment 
Net Max Demand 
Billing Demand 
Energy Units (KWH) Reading 
On 23-DEC-2025 
On 23-NOV-2025 

Cont. Denmand 190 KVA [TempCd 0] [Standby CD 0) * Tariff HV-3.1.A Industrial on 1IKV * ANNUAL GMC: 1200 per KVA 

New Tarrif Start: 07-APR-2025 

Type: Normal HT 

DIFFERENCE With MF 
Transformer Loss 
Adjustment 
Total Units 
Net Units Supplied 
KWH EXPORT: 
KWH EXPORT Adj: 
Previous CF Units: 
Current CF Units : 
TODI 
TOD2 
TOD3 
TOD4 : 

Email: centralizedbillingeellez@gmail.com 

Demand in excess of CD. 
KVAH Units Reading 
On 23-DEC-2025 
On 23-NOV-2025 
DIFFERENCE With MF 
Transformer Loss 
Adjustment 
Total Units 
Net KVAH Units Supplied 
Avg Power Factor 0.83 

Current Month 
REQUIRED TMM 

Progressive KWH Consumption Upto 

ASD ARREAR 
AŚD ARREAR PAID 
ASD ARREAR BALANCE 

31-DEC-2025 
December-2025 

Month Year 
December-2015 

SURCHARGE ARREAR BALANCE 
Progressive Current Month Bill Total(Rs.) 

Date Mode 
SBI Virtual 

30-DEC-2025 Account 
SBI Virtual 15-DEC-2025 Account 

Previous Reading Details 
MTH Typc 

NOV-25 AMR 
OCT-25 AMR 
SEP-25 AMR 

CD 
130 

Previous Month Bill Amount 
Last Month Payment Details: Total Amt. 317424 

JUN-25 AMR 

Datc 
23-NOV-2025 
23-0CT-2025 

MADHYA PRADESH POORVA KSHETRA VIDYUT VITARAN CO.LTD. 

23-SEP-2025 
AUG-25 AMR 23-AUG-2025 
JUL-25 AMR 23-JUL-2025 

23-JUN-2025 

300.000000 

0.16120 
0.00000 

48.36000 
0.00000 
48.00000 
171.00000 

1413.45500 
1407.17000 
1885.50000 

0,00000 
0.00000 

1886.00000 
1886.00000 

0.00000 
0.00000 
0.00000 
0.00000 

659.00000 
228,00000 
581.00000 
417.00000 

1475.50500 
1467.89500 
2283.00000 

0.00000 
0.00000 

2283.00000 
2283.00000 

103333.000 

171000.00 

Avg Load Factor I.000 

0 
0 

0.00 

Receipt No. 

743417571580 

682978278530 

MF 
300.000000 
300.000000 

Block No.7, Shakti Bhawan, Rampur, Jabalpur || GSTIN- 23AADCM6175E2ZM 
Website:www.mpez.co.in 

300.000000 
300,000000 

Electricity Supply Bill(SAC-9969 12) 

300.000000 
300,000000 

Last Datcs Of Payncnt 

Consumption 
4050.00 

Loc Code 1445500,Circle : Jabalpur CITY 
Cons. Code H951 2832000 Old Cons. Code 1445500527057 
PAN: ACHPJ1476C S/C No : N-539 
Total SD Held : Rs. 509600.00 
Connection Date : 31/12/2011 
Supply Voltage : 1I KV 
Purpose: OTHER HT INDUSTRIES 

0.000000 

0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 

0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 

0.00000 
0. 0000 

0,00000 

0.00000 
0.00000 
0.00000 
0.00000 

0 Bo000 

0.00000 
0.00000 
0.00000 

317354.00 

Amt (Rs.) 
104580 

212844 

KWH Rcading 
1407.17 
1392.94 
1376.71 

1274.01 
1342.30 

171.79 

Fixed Charges 
171* 399 
Energy Charges 
1886 * 7.50 
FPPAS on Energy Charges 
14145.00 * -0,0223 
PF Surcharge 
13829.57 *9 
Electricity Duty 

SBI Virtual A/c No: M35594454470H9512832000 
I. By Onlinc 

13829.57*9%, (1886 KWH) 
TODI Rebate 
659 *7.3328 *0.075 
TOD2 Surcharge 
228 *7.3328 * 0.20 
TOD3 Rebate 
581 * 7.3328 * 0.20 
TOD4 Surcharge 
417* 7.3328 * 0.20 
TMM Difference (+) 
17114 *7.50 
Rebate On Online Payment 
Surcharge On Outstanding Amount 
Round Off Adj 

CURRENT MONTH BILL 
Arrears Inc. Cunım. Surch. 
SD Int. on 509600 @6.50% 
TDS on 2723 @ 10.00% 
NET BILL PAYABLE 
Rs. TWO LAKH TEN THOUSAND FOUR HUNDRED AND 
TWENTY ONE ONLY 
NET BILL PAYABLE AFTER DUE DATE 

15-JAN-2026 

Accounts Officer (CBC) 
M.P. Poorv K.V.V.C.L, Jabalpur 

For SHAHJI FOODs 

Proprietor 

68229.00 

14145.00 

-315.43 

1244.66 

1245.00 

-362.42 

334.38 

-852.07 

611.56 

128355.00 
-1000.00 
1306.00 

0.32 

212941.00 
-70.00 

-2723.00 
273.00 

210421.00 

213051.00 

65 Annexure-8166



Bill ID.: H9512832000-2025l|-1 
Date Of Issuc : 
Bill month : 
SHAHJI FOODS 
PROP.SHRI JITENDRA KU JAGGI 
PLOT.NO.-175,INDUSTRIAL AREA. 

Mob. No. *******7220 
RICHHAI,JABALPUR(M.P)482004 NA 

Email ld jaggigourov68@gmail.com 

Type: Normal HT 
Feeder Name: Richhai-l 
Meter No. Q0944990 MF 
* AMR Reading 
Max Demand Recorded 
Transformer Loss 
Total Max Demand 
Adjustment 
Net Max Demand 
Billing Demand 

Cont. Demand 190 KVA [TempCd 0] (Standby CD 0] * Tariff HV-3.1.A Industrial on I|KV* ANNUAL GMC: 1200 per KVA 
New Tarrif Start: 07-APR-2025 

Energy Units (KWH) Reading 
On 23-NOV-2025 
On 23-0CT-2025 
DIFFERENCE With MF 
Transformer Loss 
Adjustıment 
Total Units 
Net Units Supplied 
KWH EXPORT: 

Email: centralizedbillingccllez@gmail.com 

KWH EXPORT Adj: 
Previous CF Units : 
Current CF Units : 
TỌDI : 
TOD2 : 
TOD3 
TOD4: 
Demand in excess of CD. 
KVAH Units Reading 
On 23-NOV-2025 
On 23-0CT-2025 
DIFFERENCE With MF 
Transformer Loss 
Adjustment 
Total Units 
Net KVAH Units Supplied 
Avg Power Factor 0.90 

Current Month 
Progressive KWH Consumption Upto 

REQUIRED TMM 
ASD ARREAR 
ASD ARREAR PAID 
ASD ARREAR BALANCE 

Month Year 

29-NOV-2025 
November-2025 

SURCHARGE ARREAR BALANCE 
Progressive Current Month Bill Total(Rs.) 

Lp.yembe2015. 

MADHYA PRADESH POORVA KSHETRA VIDYUT VITARAN CO,LTD. 

| Previous Month Bill Amount 

28-NOV-2025 

13-NOV-2025 

Last Month Payment Details: Total Amt. 413762 
onDate Mode 

SBI Virlual 
Account 

SBI Virtual 
Account 

Previous Reading Details 
MTH Typc 

OCT-25 AMR 
SEP-25 AMR 
AUG-25 AMR 
JUL-25 AMR 
JUN-25 AMR 

CD 
130 

Datc 
23-0CT-2025 
23-SEP-2025 
23-AUG-2025 
23-JUL-2025 
23-JUN-2025 

MAY-25 AMR 23-MAY-2025 

300.000000 

0.43800 

Block No.7, Shakti Bhawan, Rampur, Jabalpur I| GSTIN- 23AADCM6 175E2ZM 
Website:www.mpez.co.in 

0.00000 
131.40000 
0.00000 

131.00000 
171.00000 

1407.17000 
1392.94000 
4269.00000 

0.00000 
0.00000 

4269.00000 
4269.00000 

0.00000 
0.00000 
0.00000 
0.00000 

719.00000 
258.00000 
2675.00000 
620.00000 

1467.89500 

0 

1452.06S00 
4749.00000 

0.00000 
0.00000 

4749.00000 
4749.00000 

101447.000 

0 
152000.00 

0 
0.00 

459513949739 

456017576356 

Avg Load Factor 3.000 

Receipt Ng nangn 

MF 
300.000000 
300.000000 
300.000000 

Electricity Supply Bill(SAC-996912) 

300,000000 

Last Dates Of Payncnt 

300.000000 
300.000000 

Loc Code 1445500,Circle : Jabalpur CITY 
Cons. Code H951 2832000 Old Cons, Code 1445500527057 

PAN: ACHPJ1476C S/C No : N-539 
Total SD Held : Rs. 509600.00 
Connection Date :31/12/2011 
Supply Voltage : II KV 
Purpose:0THER HT INDUSTRIES 

0.000000 

Consumption 
A0002290.00 

0,00000 
0.00000 
0.00000 
0,00000 
0.00000 
0.00000 

0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 

0.00000 
0.00000 
0.00000 
0.00000 

0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 

520803.00 

Amt (Rs)nn 
200000 

213762 

KWH Reading 
1392.94 
1376.71 
1342.30 
1274.01 
171.79 

I099.20 

SBI Virtual Ale No: M35594454470H9512832000 
1. By Onlinc 

Fixed Charges 
171 *399 
Energy Charges 
4269 * 7.50 
FPPAS on Energy Charges 
32017.50 *-0.0473 
Electricity Duty 
30503.07*9%, (4269 KWH) 
TODI Rebate 
719 *7.1452 * 0.07S 
TOD2 Surcharge 
258 *7.1452 * 0.20 
TOD3 Rebate 
2675 * 7. 1452 * 0.20 
TOD4 Surcharge 
620 *7.1452 * 0.20 
TMM Difference (+) 
14731 *7.50 
Surcharge On Outstanding Amount 
Round Off Adj 

CURRENT MONTH BILL 
Arrears Inc. Cumm. Surch. 
SD Int. on 509600 @ 6.50% 
TDS on 2813 @ 10.00% 
NET BILL PAYABLE 
Rs. THREE LAKH SEVENTEEN THOUSAND THREE 
HUNDRED AND FIFTY FOUR ONLY 
NET BILL PAYABLE AFTER DUE DATE 

15-DEC-2025 

Accounts Officer (CBC) 
M.P. Poorv K.V.V.C.L, Jabalpur 

.Arrears inc, Cumm. surcn. 

For SHAHJI FOODS 

Proprietor 

68229.00 

32017.50 

-1514.43 

2745.00 

-385.30 

368.69 

-3822.68 

886.00 

110482.50 

3838.00 
-0.28 

212844.00 
107041.00 
-2813.00 
282.00 

317354.00 

321321.00 

66167



Bill ID. : H9S12832000-2025 10-1 
Date Of Issuc : 
Bill month: 

SHAHJI FOODS 

Mob. No. 

PROP.SHRI JITENDRA KU JAGGI 
PLOT.NO.-175,NDUSTRIAL AREA, 
RICHHAI,JABALPUR(M.P)482004 NA 

*******7220 
Email ld jaggigourov68(@gmail.com 

CName: Richhai-I 

* AMR Reading 

Net Max Demand 
Billing Demand 
Energy Units (KWH) Reading 
On 23-OCT-2025 
On 23-SEP-2025 

Cont. Demand 190KVA (TcmpCd 0] [Standby CD 0] * Tariff HV-3.1.A Industrial on 1 1KV * ANNUAL GMC: 1200 per KVA 
New Tarrif Start: 07-APR-2025 
Type: Normal HT 

DIFFERENCE With MF 
Transformer Loss 
Adjustment 
Total Units 

Email: centralizedbillingcellez@gmail.com 

Net Units Supplied 
KWH EXPORT: 
KWH EXPORT Adj 
Previous CF Units : 
Current CF Units : 
TODI: 
TOD2: 

tMRemAnd RecordedyarACTWRTADA68SORANIO00000AAWB6532S00-027476SASNINER NKRIA 

Transformer Loss 
Total Max Demand 
Adjustment 

TOD3: 
TOD4 : 
Demand in excess of CD. 
KVAH Units Reading 
On 23-0CT-2025 
On 23-SEP-2025 
DİFFERENCE With MF 
Transformer Loss 
Adjustment 
Total Units 
Net KVAH Units Supplied 
Avg Power Factor 0.91 

Current Month 
Progressive KWH Consumption Upto 

REQUIRED TMM 
ASD ARREAR 
ASD ARREAR PAID 
ASD ARREAR BALANCE 

MADHYA PRADESH POORVA KSHETRA VIDYUT VITARAN CO.LTD. 

30-0CT-2025 
October-2025 

Month Y car 
October-2015 

SURCHARGE ARREAR BALANCE 
Progressive Current Month Bill Total(Rs.) 

Previous Month Bill Amount 

Type 
AMR 

MTH 
SEP-25 
AUG-25 AMR 
JUL-25 AMR 
JUN-25 AMR 
MAY-25 AMR 
APR-25 AMR 

CD 
130 

Last Month Payment Details: Total Amt. 152121 
Date 

14-0CT-2025 

Previous Reading Details 

Mode 
SBI Vitual 
Account 

Date 
23-SEP-2025 
23-AUG-2025 
23-JUL-2025 
23-JUN-2025 

Block No.7, Shakti Bhawan, Rampur, Jabalpur | GSTIN- 23AADCM6175E2ZM 
Website:www.mpez.co.in 

23-MAY-2025 
23-APR-2025 

0.00000 
110.64000 

0.00000 
111.00000 
171.00000 

1392.94000 
1376.70500 
4870.50000 

0.00000 
0.00000 

4871.00000 
4871.00000 

0.00000 
0.00000 
0.00000 
0.00000 

663.00000 
257.00000 
3020.00000 
933.00000 

0 

1452.06S00 
1434.30000 
S329.50000 

0.00000 
0.00000 

5330.00000 
5330.00000 

97178.000 
133000.00 

0 

Receipt No. 
80112683 1484 

null 
0.00 

Electricity Supply Bill(SAC-996912) 

MF 
300.000000 
300.000000 

Last Dates Of Paymcnt 

300.000000 

Avg Load Factor 3.000 

300,000000 

Loc Code 1445500,Circle : Jabalpur CIIY 

300.000000 
300.000000 

Cons. Code H9512832000 Old Cons, Code 1445500527057 
PAN: ACHPJI476CS/C No: N-S39 
Total SD Held : Rs. 509600.00 
Connection Date:31/12/201| 
Supply Voltage : I I KV 
Purpose: 0THER HT INDUSTRIES 

0.00000 
0.00000 
0.00000 
0.00000 
0.00000 

0.00000 
0.00000 
0.00000 
0.00000 

Consumption 
13562.00 

0.00000 
0.00000 
0.00000 

0.00000 
0.00000 
0.00000 
0.00000 

0 

0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 

461612.00 

Amt (Rs.) 
152121 

KWH Readıng 
1376.71 
1342.30 
1274.01 
1171.79 

SBI Virtual A/c No: M35594454470H9512832000 
1. By Onlinc 

1099.20 
1081.21 

Fixed Charges 
171 * 399 

4. Aforesaid Last payment details are subjcct to Realization and Reconciliation. 

FPPAS on Energy Charges 

Energy Chạrges,.. aNidwdt ai a4stmikolAwsuB6S360 

Electricity Duty 
35531.51| *9%, (4871 KWH) 
TODI Rebate 
663 * 7.2945 * 0.075 
TOD2 Surcharge 
257 * 7.2945 * 0.20 
TOD3 Rcbate 
3020 * 7.2945 * 0.20 
TOD4 Surcharge 
933 * 7.2945 * 0.20 
TMM Difference (+) 
14129 * 7.50 
Surcharge On Outstanding Amount 
Round or Adi 

CURRENT MONTH BILL 
Arrears Inc. Cumm. Surch. 
SD Int. on 509600 @ 6.50% 
TDS on 2723 @ 10.00% 
NET BILL PAYABLE 

14-NOV-2025 

AND THREE ONLY 
Rs. FIVE LAKH TWENTY THOUSAND EIGHT HUNDRED 

NET BILL PAYABLE AFTER DUE DATE 

Accounts Officer (CBC) 

68229.00 

5R000.99 

M.P. Poorv K.V.V.C.L, Jabalpur 

3198.00 

-362.72 

374.94 

-4405.88 

1361.15 

105967.50 
3869.00 

-0.50 

213762.00 
309491.00 

For SHAHJI FOODS 

-2723.00 
273.00 

520803.00 

527313.00 

1. Pay your HT Bill thru RTGS/NEFT mentioning your SBI Virtual Account No, which is mentioncd at lop of the bill. Acequn) Nos your SB1ddlatoro. Account 
name is MP Poorva Kshera Vidyut Vitran Co. Lid. IFSC Code is SBINO007934. 
2. The bill is payable within the due date, even if consumer feels that there is a discrepancy and/orClarification are called for, thế consumer is rpgited to pay in tuil 
provisionally or under protest subjcct to subscquent adjustment. 
3. Please check and verify your PAN number, Email JD,Mobile No. nentioned on Bill. In case of any statutory/legal obligation thc consunevill be solely responsible 

for 
the saime. 

67168



Bill lD. : H9512832000-202509-1 
Date Of lssue : 

Bill month: 
SHAH.J ROODS 
PROP.SHRI JITENDRA KU JAGGI 
PLOT.NO.-175,INDUSTRIAL AREA, 
RICHHALJABALPUR(M.P)482004 NA 
Mob. No. *******7220 
Email ld jaggigourov68@gnail.com 

Type: Normal HT 
Feeder Name: Richhai-l 
Meter No. Q0944990 MF 
* AMR Reading 
Max Demand Recorded 
Transformer Loss 
Total Max Demand 
Adjustment 
Net Max Demand 
Biljng Demand 
Energy Units (KWH) Reading 
On 23-SEP-2025 

Cont. Demand 190KVA (TempCd 0] [Standby CD 0] * Tariff HV-3. L.A Industrial on 1IKV* ANNUAL GMC: 1200 per KVA 
New Tarrif Start: 07-APR-2025 

On 23-AUG-2025 
DIFFERENCE With MF 
Transformer Loss 
Adjustment 
Total Units 
Net Units Supplied 
KWH EXPORT : 
KWH EXPORT Adi: 
Previous CF Units: 
Current CF Units : 
TODI: 

Email: centralizedbillingcellez@gmail.com 

TOD2 
TOD3 
TOD4 : 
Demand in excess of CD. 
KVAH Units Reading 
On 23-SEP-2025 
On 23-AUG-2025 
DIFFERENCE With MF 
Transformer Loss 
Adjustment 
Total Units 
Net KVAH Units Supplied 
Avg Power Factor 0,94 

Current Month 
Progressive KWH Consumption Upto 

RÈQUIRED TMM 
ASD ARREAR 
ASD ARREAR PAID 
ASD ARREAR BALANCE 

29-SEP-2025 
September-2025 

Month Year 
September-2015 

Progressive Current Month Bill Total(Rs.) 

Previous Month Bill Amount 

MADHYA PRADESH POORVA KSHETRA VIDYUT VITARAN CO.LTD. 

Mode 
SBI Virtual 
Account 

Date 

15-SEP-2025 

Previous Reading Details 

CD 
130 

Last Month Payment Details: Total Amt, 309491 

MAR-25 AMR 

MTH Type Date 
AMR 23-AUG-2025 

23-JUL-2025 
AUG-25 
JUL-25 AMR 
JUN-25 AMR 
MAY-25 AMR 23-MAY-2025 

23-JUN-2025 

APR-25 AMR 23-APR-2025 

300.000000 

23-MAR-2025 

Block No.7, Shakti Bhawan, Rampur, Jabalpur || GSTIN- 23AADCM6175E2ZM 
Website:www.mpez.co.in 

0.68360 
0,00000 

205.08000 
0.00000 

205.00000 
205.00000 

1376.70S00 
1342.29500 
10323.00000 

0.00000 
0.00000 

10323.00000 
10323.00000 

0.00000 
0.00000 
0.00000 
0,00000 

684.00000 
293.00000 
6125.00000 
3227.00000 

15 

1434.30000 
1397.85500 

10933.50000 
0.00000 
0.00000 

10934.00000 
10934.00000 

Receipt No. 
055875575082 

0 

92307.000 
115500.00 

0.00 

Avg Load Factor 7.000 

MF 
300.000000 
300.000000 
300.000000 

Electricity Supply Bill(SAC-996912) 

300.000000 

Last Dates Of Paynment 

300.000000 
300.000000 

Loc Code 1445500,Cirele: Jabalpur CITY 
Cons. Code H951 2832000 Old Cons. Code 1445500527057 
PAN : ACHPJI476C S/C No : N-539 
Total SD Held : Rs. 509600,00 
Connection Date:31/12/2011 

Supply Voltage : || KV 
Purpose:0THERHT INDUSTRIES 

0.000000 

0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 

0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 

0.00000 
0.00000 
0,00000 
0.00000 

0.00000 

Consumption 
15360.00 

537013.00 

0 

0.00000 
0.00000 
0.00000 
0.00000 
0.00000 
0.00000 

Amt (Rs.) 
309491 

KWH Reading 
1342.30 
1274.01 
1171.79 
1099.20 
1081.21 
1068.95 

Fixed Charges 
190* 399 
Fixed Clharges 
15 * 399,00 

SBI Virtual A/e No: M35594454470H9512832000 
1. By Onlinc 

Energy Charges 
9568 * 7.50 
Energy Charges 
755 * 7.50 
FPPAS on Energy Charges 
77422.50 0.0097 
Electricity Duty 
78173.50*9%, (10323 KWH) 
TOD1 Rebate 
684 *7.5728 * 0.1 
TOD2 Surcharge 
293 *7.5728 * 0.20 
TOD3 Rebate 
6125 * 7.5728 * 0.,20 
TOD4 Surcharge 
3227 *7.5728 * 0.20 
TMM Difference (+) 
10177* 7.50 
Surcharge On Outstanding Amount 
Round Off Adj 

CURRENT MONTH BILL 
Arrcars Inc. Cumm. Surch. 
SD Int. on 514667 @ 6.50% 
TDS on 2841 @ 10.00% 
SD Refund 3 
NET BILL PAYABLE 
Rs. FOUR LAKH SIXTY ONE THOUSAND SIX HUNDRED 
AND TWELVE ONLY 

14-0CT-2025 

NET BILL PAYABLE AFTER DUE DATE 

Accounts Officer (CBC) 
M.P. Poorv K.V.V.C.L, Jabalpur 

75810.00 

5985.00 

71760.00 

5662.50 

751.00 

7036.00 

-517.98 

443.77 

-9276.68 

4887.49 

76327.50 

2844.00 
0.40 

241713.00 
227522.00 
-2841.00 

285.00 
-5067.00 

461612.00 

467382.00 

For SHAHJI FOODs 

Proprietor 

68169



SHAH METAL INDUSTRIES 
Part of Plot No 107, Near Alimco 
Industrial Area, Richhai 

Jabaipur 
Udyam Registration No. UDYAM-MP-24-0000992 
GSTIN/UIN 23ABPFS1015H1ZE 

State Name: Madhya Pradesh, Code: 23 
E-Mail: shahmetalindustries@gmail com 

Consignee (Ship to) 
Shahji Foods 
175, Industrial Area Richhai 
Jabaipur 
GSTIN/UIN 
PAN/IT No 
State Name 
Buyer (Bili to 
Shahji Foods 

Jabalpur 
175, Industrial Area Richhai 

GSTIN/UIN 
PANIT No 
State Name 
SI 
No 

23ACHPJ1476C1Z1 
ACHPJ1476C 
iMadhya Pradesh, Code 23 

23ACHPJ1476C121 
ACHPJ1476C 

Declaration 

Madhya Pradesh, Code 23 
Description of Goods 

Amount Chargeable (in words) 

1 SheetUCoil (CC, GC, GP, PPGI, PPGL( 72109090 
72109090) 

Tax Invoice 
Invoice No 

CGST 
SGST 

Total 
SGST 

HSNSAC 

Indian Rupees Fifteen Thousand Nine Hundred Thirty Only 

This is to certify that the particulars given herein are true and 
correct and the amount represents price actually charged. 
Terms & Conditions: 
. Goods once sold will not be taken back or exchanged. 

Customer's Seal and Signature 

. Interest @24% PA. will be charged if the bill is not paid 
within 3 days from the date of bill. 
. All our risks ceases as soon as goods are dispatched from 
our factory 
. We are not responsible for damage or shortage of goods in 
transit. 

Delivery Note 

Buyer's Order No 

Dispatch Doc No 

Dispatched through 

Bill of Lading/LR-RR No 
dt. 8-Jun-21 
Terms of Delivery 

Quantity 

135.00 kgs 

135.00 kgs 

Rate 
(incl of Tax) 

Company's Bank Details 
Ac Holder's Name 
Bank Name 
Alc No. 

118.00 

Branch & IFS Code 
For SHAHJI FOODŠ 

Proprietor 

Dated 

8-Jun-21 
Mode/Terms of Payment 

Dated 

Delivery Note Date 

Destination 

Motor Vehicle No 

Rate per 

100.00 kgs 

: Shah Metal Industries 
: H.D.F.C. Clc 
: 02242790000354 

Amount 

: Golbazar & HDFC0000224 

13,500.00 

1,215.00 
1,215.00 

for SHAH METAL INDUSTRIES 
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SHAH METAL INDUSTRIES 

Part of Plot No 107, Near Alimco 
Industrial Area, Richhai 

Jabalpur 
Udyam Registration No.: UDYAM-MP-24-0000992 
GSTIN/UIN: 23ABPFS 1015H1ZE 
State Name: Madhya Pradesh, Code:23 
E-Mail: shahmetalindustries@gmail.com 

Consignee (Ship to) 
Shahji Foods 

175, Industrial Area Richhai 

Jabalpur 
GSTIN/UIN 
PANIIT No 
State Name 
Buyer (Bill to) 

GSTIN/UIN 

175, Industrial Area Richhai 

PAN/IT No 
State Name 
S 
No 

23ACHPJ1476C1Z1 
ACHPJ1476C 

Madhya Pradesh, Code : 23 

{72109090) 

Less 

: 23ACHPJ1476C1Z1 
:ACHPJ1476C 

1 PROFILE SHEET AMNS 

: Madhya Pradesh, Code: 23 
Description of 

Goods and Services 

2 CC Profile Sheet/coil(Accessories) 

Declaration 

3 Freight ILoading 

Amount Chargeable (in words) 

CGST 
SGST 

Round Off 

Tax Invoice 

Total 

HSN/SAC 

72109090 
72109090 

indian Rupees Two Lakh Nineteen Thousand Three 
Hundred Thirty Three Only 

Customer's Seal and Signature 

996511 

This is to certify that the particulars given herein are true and 
correct and the arnount represents price actually charged 
Terms & Conditions: 
• Goods once sold will not be taken back or exchanged. 
• Interest @24% PA. will be charged if the bill is not paid 
within 3 days from the date of bill. 
• All our risks ceases as s0on as goods are dispatched from 
our factory 
. We are not responsible for damage or shortage of goods in 
transit. 

Invoice No. 

202 
Delivery Note 

Buyer's Order No. 

Dispatch Doc No. 

Dispatched through 

Bill of Lading/LR-RR No. 
dt. 16-Jun-22 
Terms of Delivery 

Quantity 

1,782.00 kgs 
180.00 kgs 

e-Way Bill No. Dated 
611431293802 16-Jun-22 

1,962.00 kgs 

Bank Name 

Rate 
(Incl. of Tax) 

A/c No. 

Company's Bank Details 

110.00 

For SHAHJI FOODs 

123.00 

Proprietor 

Branch & IFS Code 

Mode/Terms of Payment 

Dated 

Delivery Note Date 

Destination 

Ac Holder's Name : Shah Metal Industries 

Motor Vehicle No. 
MP20 GB 5690 

Rate per 

93.22 kgs 
104.24 kgs 

Amount 

1,66,118.04 
18,763.20 

994.30 

1,85,875.54 

H.D.F.C. Clc 
02242790000354 
Golbazar & HDFC0000224 

16,728.80 
16,728.80 

(-)0.14 

2,19,333.00 
E. & O.E 

for SHAH METAL INDUSTRIES 
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SHAH METAL INDUSTRIES 
Part of Plot No 107, Near Alimco 
Industrial Area, Richhai 
Jabalpur 
Udyam Registration No.: UDYAM-MP-24-0000992 
GSTIN/UIN: 23ABPFS1015H1ZE 
State Name: Madhya Pradesh, Code: 23 
E-Mail: shahmetalindustries@gmail.com 
Consignee (Ship to) 
Shahji Foods 
175, Industrial Area Richhai 
Jabalpur 
GSTIN/UIN 
PANIT No 
State Name 
Buyer (Bill to) 
Shahji Foods 

Jabalpur 
GSTIN/UIN 

175, Industrial Area Richhai 

PANIT No 
State Name 

No 

23ACHPJ1476C1Z1 
ACHPJ1476C 

2 Cleat 

:Madhya Pradesh, Code: 23 

23ACHPJ1476C1Z1 
ACHPJ1476C 
Madhya Pradesh, Code : 23 

1 Plate for Structures 

Declaration 

Description of Goods 

3 Foundation Bolt (73181500) 

Amount Chargeable (in words) 

CGST 
SGST 

Round Off 

Total 

Tax Invoice 

HSN/SAC 

Customer's Seal and Signature 

73082011 
730890 

Indian Rupees Thirteen Thousand Five Hundred Sixty Nine 
Only 

73181500 

This is to certify that the particulars given herein are true and 
correct and the amount represents price actually charged. 
Terms & Conditions 
. Goods once sold will not be taken back or exchanged. 

Interest 24% PA. will be charged if the bill is not paid 
within 3 days from the date of bil. 
• All our risks ceases as soon as goods are dispatched from 
our factory 
• We are not responsible for damage or shortage of goods in 

- transit. 

Invoice No. 

Delivery Note 

Buyer's Order No. 

Dispatch Doc No. 

Dispatched through 

Bill of Lading/LR-RR No. 
dt. 3-Jul-21 
Terms of Delivery 

Quantity 

56.00 kgs 
54.00 kgs 
25.00 kgs 

135.00 kgs 

Ac No. 

Rate 

(Incl. of Tax) 

For SHAHJI FOOD'S 

100.01 

Company's Bank Details 

92.00 

Proprietor 

120.01 

Dated 

3-Jul-21 
Mode/Terms of Payment 

Dated 

Delivery Note Date 

Destination 

Motor Vehicle No. 

Rate per 

AWc Holder's Name: Shah Metal Industries 
Bank Name : H.D.F.C. Clc 

02242790000354 

84.75 kgs 
77.97 kgs 
101.70 kgs 

Branch & IES Code : Golbazar & HDFCO000224 

Amount 

4,746.00 
4,210.38 
2,542.50 

11,498.88 

1,034.90 
1,034.90 

0.32 

713,569.00 
E. & O.E 

for SHAH METAL INDUSTRIES 

71172



SHAH METAL INDUSTRIES 

Part of Plot No 107, Near Alimco 
Industrial Area, Richhai 
Jabalpur 
Udyam Registration No.: UDYAM-MP-24-0000992 
GSTIN/UIN: 23ABPFS1015H1ZE 

State Name: Madhya Pradesh, Code: 23 
E-Mail: shahmetalindustries@gmail.com 

Consignee (Ship to) 
Shahji Foods 
175, Industrial Area Richhai 
Jabalpur 
GSTIN/UIN 
PAN/IT No 

State Name 
Buyer (Bill to) 
Shahji Foods 

Jabalpur 
GSTIN/UIN 

175, Industrial Area Richhai 

PAN/IT No 
State Name 
S 
No 

23ACHPJ1476C1Z1 
ACHPJ1476C 
Madhya Pradesh, Code:23 

: 23ACHPJ1476C1Z1 
: ACHPJ1476C 
Madhya Pradesh, Code: 23 

Description of 

Declaration 

Goods and Services 

1 PROFILE SHEET AMNS 
2 CC Profile Sheet/coil(Accessories) 

{72109090} 
3 Tapping Screw(73181400) 
4 Tapping Screw(73181400) 
5 Freight ILoading 

Amount Chargeable (in words) 

CGST 
SGST 

Round Off 

Tax Invoice 
Invoice No. 

Total 

HSN/SAC 

72109090 

Customer's Seal and Signature 

72109090 

73181400 

indian Rupees One Lakh Sixty Seven Thousand Five 
Hundred Thirty Eight Only 

73181400 
996511 

This is to certify that the particulars given herein are true and 
correct and the amount represents price actually charged. 
Terms & Conditions: 
• Goods once sold will not be taken back or exchanged. 
• Interest @24% PA. will be charged if the bill is not paid 
within 3 days from the date of bill. 
• All our risks ceases as soon as goods are dispatched from 
our factory 
• We are not responsible for damage or shortage of goods in 
transit. 

421 
Delivery Note 

Buyer's Order No. 

Dispatch Doc No. 

Dispatched through 

Bill of Lading/LR-RR No. 
dt. 26-Jul-22 
Terms of Delivery 

Quantity 

1,448.00 kgs 
158.00 kgs 

e-Way Bill No. Dated 
651445041286 26-Jul-22 

1,500 Pcs 
500 Pcs 

For SHAHJI FOODS 

Rate 
(Incl. of Tax) 

Proprietor 

100.01 
112.01 

2.50 

Company's Bank Details 
Ac Holder's Name 
Bank Name 
A/c No. 
Branch & IFS Code 

1.99 

Mode/Terms of Payment 

Dated 

Delivery Note Date 

Destination 

Motor Vehicle No. 
MP20 LB 9528 

Rate per 

84.75 kgs 
94.92 kgs 

2.12 Pcs 
1.69 Pcs 

: Shah Metal Industries 
H.D.F.C. Clc 

Amount 

1,22,718.00 
14,997.36 

3,180.00 

: 02242790000354 
Golbaząr & HDFCO000224 

845.00 
240.90 

1,41,981.26 

I 1,67,538.00 

12,778.31 
12,778.31 

0.12 

E. &O.E 

Afor SHAH METALINDUSTRIESea 
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GSTIN : 23ACHPJ1476C1Z1 

BilI No. 6 
M/s 

GSTIN 

Address 

BAGS 

To 

R.R. No./G.R. No. 

F.O.R. Despatching Station 

Wagon/Truck No. 

Driver Signature 

II Jai Maa Narmada I| 
ALL SUBJECT TO JABALPUR JURISDICTION 

SHAHJI FODS 
Manufacturers of : Best Quality of Dall & Rice 

175, Industrial Estate, Richhai, Jabálpur 

PARTIeOLARS 

R.T.G.S. Code : UBINO903671 
Bank Alc. No.: 026613100000089 
Union Bank of India, Jabalpur 

The Terms will be according to Association 

WEIGHT 

Broker 

RATE 

GST 

Advance 
Freight 

Insurance 
Charges 

Misc. Exp. 
GRAND 
TOTAL 

Mob.:9425157220 

Dated 

Rs. 
AMOUNT 

29520 

29520 

P. 

For: SHAHJI FOODS 

Manager/Prop. 
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GSTIN: 23ACHPJ1476C1Z1 

Bill No.6 
M/s 

GSTIN 

Address 

BAGS 

To 

R.R. No./G.R. No. 

Wagon/Truck No. 

F.O.R. Despatching Station 

Driver Signature 

I| Jai Maa Narmada lI| 
ALL SUBJECT TO JABALPUR JURISDICTION 

SHAHJI FOODS 
Manufacturers ofBest Quality of Dall & Rice 

175, Industrial Estate, Richhai, Jabalpur 

PARTICULARS 

Chika 

R.T.G.S. Code : UBINO903671 
Bank Alc. No.: 026613100000089 
Union Bank of India, Jabalpur 

The Terms will be according to Association 

Broker 

WEIGHT RATE 

...... 

R20 

GST 

Advance 
Freight 

Insurance 
Charges 
Misc. Exp. 
GRAND 
TOTAL 

Mob.:9425157220 

Dated .... 

Rs. 
AMOUNT 

P 

For StHABHAAOPDSDS 
ProRriateF/Prop. 

74175
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Photographs during Committee Inspection 
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ADVOCATE PRANJAL PANDEY <advocatepranjalpandey@gmail.com>

Joint Committee Report in OA 193/2025 Sanjeev Kesharwani vs. State of Madhya Pradesh &
Ors.
1 message

ADVOCATE PRANJAL PANDEY <advocatepranjalpandey@gmail.com> Wed, Mar 18, 2026 at 7:28 PM
To: ngtczbbho-mp@gov.in
Cc: Prateek Jain <adv.prateek2014@gmail.com>, parul.bhadoria04@gmail.com, harnengt@gmail.com, romppcbjbp@rediffmail.com

Dear Madam/Sir 

Please find enclosed the Joint Committee Report on behalf of MP PCB filed in compliance of order dated 07.01.2026 passed by
Hon'ble NGT (CZ) in OA 193/2025 Sanjeev Kesharwani vs. State of Madhya Pradesh & Ors. The same shall be filed as and
when the portal starts working.  It is requested to place this report on record since the matter is listed on 20.03.20256 for hearing.

Regards 
Advocate Pranjal Pandey 
Retainer Counsel 
MP PCB 

JCR in NGT CZ OA-193-2025.pdf
7990K
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